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Company. failing which. it shall be presumed that the authorities have no

representations to make on the proposal.

l7.The Counsel for the Applicant submits that there are no Secured and Unsecured

Creditors in the Applicant Company. Hence, the question ofsending notices to Secued

and Unsecured Creditors does not aris€.

18. The Applicant to file affidavit of service in the Registry proving dispatch ofnotices to

the shareholders, publication ofnotices in newspapeN, to the regulatory authorities as

stated in clauses 15 & 16 above and do report to this Tribunal that the directions

regarding the issue ofnotices have been duly complied.

\r. Nallasenapatht, Member (T) B.S.\'l Prakash Kumar, Nlember (J)
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